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BEFORE THE REG STRAR MRS. RACHNA GUPTA

Cvil Appeal No(s). 9039/ 2011

COWMR. OF TRADE TAX, U. P. Appel | ant (s)
VERSUS

M S GOVI ND VANASPATI P. LTD. Respondent ( s)

Date : 14/07/ 2015 This appeal was called on for hearing today.

For Appellant(s)
M. Vinay Garg, Adv.

For Respondent (s)
M. Shwet ank Sail akwoal ,
M . Ranj an Kumar Pandey, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
Service of both the respondents is conplete.
None of the parties have filed the statenent of case.
Since it is no nmore a nandate after the amendnent in the
Suprenme Court Rules, 2013 and in that circunstance, the List
of dates already subnitted is presuned to have been accepted
by the parties.
The Ld. Counsel for t he appel | ant has to file th
affidavit of val uation. Be filed within tw weeks’ tine.
Signature Not Verified
The appeal, thereafter, be processed to be listed before
Digitally signed by
Rupam Dhani j a
Date: 2015.07.21
the Hon’' bl e Court
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